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Record of Proceedings

During the hearing, the learned senior counsels and the learned counsel for the
Petitioner and the Respondents made detailed submissions on the aspects of the
jurisdiction and the interim relief(s).

2. During the arguments, the learned senior counsel for the Respondents also
pointed out that the IA, which seeks an interim direction in respect of the Standing
Clearance for May 2026, has been rendered infructuous and that no interim relief has
been prayed for June 2026. In response, the learned senior counsel for the Petitioner
submitted that the issue raised by the Petitioner was an ongoing issue, and that the
Petitioner, in the main prayers, has also prayed for setting aside the conditions
imposed by Respondent No.1 as a precondition to the grant of its consent, being
arbitrary, unreasonable, and illegal. The learned senior counsel further submitted that
it is settled law that an interim relief is granted in aid of, and ancillary to the main relief,
and therefore, the Commission ought to consider such relief(s) for June 2026 as well,
since the dispute to this effect is pending in the main Petition. The learned senior
counsel, in this regard, further added that the Petitioner has also prayed the
Commission to pass any such other order(s) as it may deem fit in the facts and
circumstances of the case and sought to place reliance on the doctrine of lis pendens.
The learned senior counsel also submitted that in any case, this Commission should
not be bound by such technicalities and that the Respondent(s) themselves have
brought the relevant developments for June 2026 on record.

3. Considering the request of the learned senior counsel and learned counsel for
the parties, the Commission permitted both sides to file their respective note of
argument (not exceeding five pages) by tomorrow.

4. Subject to the above, the Commission reserved the matter for order.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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